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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDSRAXWAABSRCL’
R

T

AT HYDERARAD,

M.ALRSs.,948/94 in 0.A.962/90 and M.A.9452/04
in O.A. 762/90. i '

{Ac per Hon&ble Shri Justice M.G.Chaudhari,ViceeChajirman.)

Date of order: 17--6--19925,

Between:

M.2.948/54,

Dr .H.Nagabhushanam, .o Applicanc.

andg

1. The Controller General of
Defence Accounts, Vest Block V,
R.K.Puram, New Delhi 110 006.

2. The Controller of Defence Accounts,
Centrali Command, MeerutsContonnent.

3. Director, National Institute of
Managem nt and Accounts {(NIMA)} DE Wing,
Ayudhpath, Meeru: Cantonment.

4. Controller of Defence Accounts (Pension,
Allahabad,

5. Accounts Officer, Defence, Pension
Disburcement Office Mud Fort,

Szcunderabad. Respondents,
M.A.949/94.
1. Dr.H.Njgabhushanam, .o Applicant.
. And
1. The Secretary to Govt. of India,
Ministry of Defence(Department of ;

Defence),South Block, New Delhi.

2. Ssecretary to Govt, of India, Ministry
of Personnel, Public Grievances and Pensions,
Departm nt of Personnel and Training, ) L
Training Division, New Delhi. : -

y
3, Director-General, Defence Estates, Ministry |

of Defence, Goverrnment of India, West : . .
Block, R.K.,Puram, New Delhi 110 066. | .
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4., Controller General of ﬁefence Accounts,
West Blocka=V, R.K.Pu;ar, New Delhi.

5. The Controller of Defence Accounts
Central Command, Meeru% Contonment.

H
6. Director, National Institute of Managem nt
and Accounts (NIMA} L.E.Wing, Ayudhpath,
Mearut Cantcnment. §
[
l RES PONDENTS .
|

For the Applicant: Party in persdn.

Shri N.R.Devraj, 3enior Standing

For Respondcnts:
Counsel for Central Government.
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Hon'ble Shri Justice M.?.Chaudhari, Vice=Chairman. ¢2§ZL

|
Hon'ble Shri RA. Rangar,jan, Member (Administration) @\
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Accordingly the respoaﬁents are granted time to file

!
their reply as per the directions given hereunder:

i) the respond%nts to serve a copy of thelr
reply on thé applicant on or before
July 22, 1996; the same to be filed in

the Tribunal on or before July 26, 1996,
i

1i) the applicant may file his rejoinder,
I

repig

, 0 N k’-—
if any, after he“%erved_gg-efvbe£e%e
Fuly-22,—1996 latest by July 30,1996

provided a copy thereof is served on

|
the respondents'’ counsel on or before
1

July 26,19?6.

The M.As., 948/94 and M.A.349/94 be listed
|

for hearing on July P0,1996 before this Bench.

A e
gentsl '“"“‘m.g"{:::;s . Oxts of fu'v: vz, [ ok,
Ez-.mf: - Copy oo pomite.a™
gy pERABAD mcﬁ oy edeiresing” Rl bl

i

| ¢ ) een () J

8ss. !




M.5.548/94 in 0.4.962/80 and ¥.1,949/94 in 0.2.762/30.

g (AIRIUTES '
t SRDER: Date: Juse 17,1996.

{As per Hon'bie Shri Sustice K.G.Chavdhari,vVice-Chairman)

Mr. K.R. Devraj, learnec Standing counsel for

bt
the respondente Feeks o file a reply to the M.A,

]
After having gone through the details furnished in the

shape of Heuse—#ea%—%&%ewaﬂee—ebeet the actual stay of the
1 :

applicant in the Mess and his tempdrary duty at New Delhi,

we think it necessary to have a detailed say of the
respondents , s0, that the submissions made by the applicant
based on the mx felevant rules can be fully appreciated,

The matter-invol?éé some enquiry into the questions of

r
1

fact and that alsoc needs further particulars to be
|
detailed by the respondents.
2, Mr. Devraj requested for six weeks' time.
The applicant submis that since more than six years he
is waiting for the decision of the Tribunal and as he

15 a retired person more delay would cause him hardship
+ N

and therefore respondents should be directed to file their

reply earlier than six weeks.

-~ 1

3. We think that having regard to the circumstances
of the case and the details that are required to be
collected, we—deem—that sufficient gtime is required to be

given .
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